
CflMTRAL ACniNlSTRATI VE TRIBUNAL PRINCIPAL B CH
N EIJ DELHI.

C.P.No. 276/1996

IN

O.A.No,11 56/96'

Neu Delhi: this the 3^ day of Duly, 1997
1 Shri n. S. TVagi,

Sh.Lsheri Singh,
C/o Control RDom,
Delhi Eire Service,
HqRS, Don naught pi 3ce»
N G u Delhi,

2. Shri Harish Ch^der,
S/o n.Lal,
R/o G-7, Dagatpuri,
tshhadara,
Delhi,

3» Shri Virender Singh,
S/o Shri Suaran Singh,
Rf^o K-.2, Gali No«l2,
Brahamp uri,
Delhi- 110 053,

Shri Ashok Kum atp
S/o Shri R^ Chander,
F/o 47 -48, Pocket-B,
Block L-2, Mohan Gard^
Uttam Nagar,
New Delhi -59 . ».. pppli can t3,

(By Advocate: shri S.K.Gupta),

Ve rsus

1. Shri P , \y,3 aikrishan.
Chief Secretary,
Govt. .of NCI of Delhi,
5, Shan Nath Marg,
Delhi,

2. Shri S.K, fjneri,
Chief Fire Officer,
Delhi Fire Service, (Hdqr)
Oann aught pl ace,
Neu Delhi,

3. Shri K.s.Baiduan,
Secretary (Home),
Go vt. of N CT of Delhi,
5, Shan N ath Marg.
Del hi,

# •. Respon den ts,

(By Shri A.L. Agniho tri, Asstt. Prosecutor)

HON 'BLE MR.S. R.ADIG E MEMB ER( a)I

HON'BLE DR. A.\/EDA\/ALLI MEMBER(3)

0 RDER ■

BY HON '3L F M Q. f?. aDIGF M OTB fR( p)

Applicants allege contumacious disobedience

of the Tribunal's order dated 30,5,96 in OA No.1156/96
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2, In that OA ^pli cants' prayer uas fo r a |

direction to respondents to initiate the process for ;

holding a CP C to fill up 12 vscancies of Asstto

lj.reless Officer,

3, By impugned order dated 30o5o"96 it uaS held

that applicants may file a self contained representation

to respondents uithin a tjeek, on receipt of yhich

respondents uere directed to examine and dispose of

the Same in the light of rules uithin three ueeks .

In Case applicafits uere still aggrieved liberty uas

given to them to agitate their grievance through

app rop ri ate o riginal p ro ceedin gs in accordance uith

lau, if so advised<f

4» Applicants accordingly filed a representation

on 5.6o 9$ folioued by reminder dated 8o7o^6, in

reply to uhich re^dnddats informed applicants vide

Hemo dated 19.7,96 (Ann exure-C6) that revised

Recruiijnent Rules of AlJlO^ have beai sent to Home

Department for ^p ro val so that case for filling up

vacant posts of Ali-O (Operation) is taken yp at the

earliest. It uas further stated in that mamo that

efforts uould be made to get the RRs revisec/

finalised uithin a month so that further action uould

be possible. Applicants allege that despite further

reminder and passage of much more than 1 month,

no action has been taken by respond^ts, uho have

thereby committed contempt of Tribunal's order dated

30.5,9 6.

5. Respondents in reply contend that on

examination of applicants rep res@i tation dated 6.6,96,

it uas found that their ^pointaent to the post of

Radio Tel q^hon e Op erato rs uas no t m ade under.any
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^  R. Rs as no RRs for the said posts exrsx as of today®
They assert itiat applicants uho are working as RTDs

ha\/0 no substantiv/0 ,right even against the posts on

which they are presently working unless and until they

are regularised in pursuant of RRs framed for the

purpose. It is submitted that they cannot be promoted

to the next higher post of aU-O as no RRs for the said

post exist, and till these RRs are framad any DP C

held to make promotion would be illegal and woid®

It is contended that founulation of RRs of various

categories of staff are under prograss and after due

consultation with UPS C the same uDul d b e no tified

after which p romo tion would be taken up.

6. Applicants in rejoinder deny res^ondffits'

contention. They state that.they are peimfn^t and
%

.subst^tive employees of Delhi Fire Service and

contend that RRs for posts of RTDs and AU-Os are

already in existenceo^

7. The question whether appliests were

substanti vely appointed as RTDs or not, ^d whether

RRs for the promotion post of AlJ-Os are in existence
/

or netware not matters which can be adjudicated

Upon in an C.P.ythe scope of which is extremely

limited. It is well settled that the purpose of a

CP is to instil respect for the law and the judicial

process and not for agitating the private rights of

individuals® If applicants are aggrieved with the

contents of respondents* Memo dated 19®7®96 it gives

them a separate cause of action and liberty has already

been afforded to them by our judgm^t dated 30 6"5«96

to agitate that grievance through an 0 A separately

in accordance with 1 awo It is true that respondents

did not diqaose of applicants' r^ resen tation dated

n~ . .
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6a5«96 u/ithin 3 ueeks as thair nonW^s datsd

19«7o90 but that slight delay cannot be construed

to mean that they hav/e displayed any contumacy or

uanton disregard of our ordeff#

Subject to the con ten ts o f p ara 7 dbov/a, the

CP is rejected and notices to alleged contemnors

ara discharged#

(  OR.A.UEOAUaLLI )
f^£riBrR(3)

(  S.R, AOIGE')
ri Eri3ER( A).
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